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1 24.7.9 Heard hri D.IK.Mohanty, learned counsel-

for trE applicant and hri A.ghok Mohanty, 

learned senior Stahding Counsel for the 

respondents. By an 9rder dated 22.5.1996, 

the applicant , sted as ccountant to Rourk 

Fad Office has been transferred and posted 
as 	ccountrit, Div 1SOflc 1 Office, Sundargarh 

vice 6hri N1tel This order is assiled 

by d representation dated 3.6.1996 to the 

Director of iOst 	Services. This representa 

tion is rejected as per the averrrnt of the 

applicant in the Ciginal Aoplicat ion. The 

applicant states that in view of the accjder 

the pet it loner is unable to move. Vide 

Idica1 repOtand as Annexures-11,12, 

13, 13', 13B, 14 and 15, he has been advise 

by the doctor, who is attending on him to 

take bed-rest. This is the avernent of the 

learned counsel for the et itiofler at the 

 

Learned. Senior otanding Counsel 

hr I Ashok Moha nt y has put the ent ire Ca se 

in its proper perspective. The aoplicant*S 

counsel was asked to find Out whether he 

is in a position to join at Rourkela on 
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medical advice and if he is £ it to join 

at Rourkela, he is. equally fit to join 

at Sundegarh. At this stage the learned 

counsel for the applicant wants to plead 

his case with medical evidence before the 

CaP.M.G. Ihe applicant's counsel is 

allowed to do so. He may file a representa-

tion stating that his wife is also working 

as per  para-2 of his representation nde 

to the D,P6. and a certain facility of 

posting together wife and husband is allowed 

by the guidelines issued by the Central 

Government. 1-le can alsO place other diffi-

culties of his in the representation to 

the C.P.M.G, within a week from to-day, 

whereafter the C.P.M.G, may dispose of the 

representation within three weeks. Till 

the date of disposal of the representation 

the impugned transfer order is stayed. 

he Original Applicdtion is disposed 

of accordingly. - 

k-nd over copies of the orders to 

the counsel for both sides. 
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